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vention, And I feel that the Govern-
ment should keep that thing in view,
because it is always good to have
accord and harmony between the
Government and the municipal body
over such a vital matter as the
appointment of Commissioner.

Then, Sir, provisions are not there
for elected majorities in certain bodies
of the Delhi municipal organisation.
Now these provisions cannot be alter-
ed. Yet at the same time, when the
Government makes an appointment to
such bodies, care should be taken that
the appointments are endorsed and
liked by the municipal organisation.
There again we could strike a synthe-
sis between the Government and the
elected representatives who will be
sitting on the municipal organisation.
This is my another suggestion. And I
make this suggestion in all seriousness
because there is a tendency on the
part of the Government to flout the
will of the people and to disregard
the wishes of the elected people, and
even of their own partymen.

Then, Sir, with regard to finances,
provisions have been made, but 1
would like the Government to take a
generous view of the matter. The
Delhi Municipal Corporation would be
in considerable financial difficulty if
it were to fulfil the functions expected
of it, and I hope the Government will
be generous in finding the necessary
resources for it. Powers of taxation
have been decided in this Bill, but I
think it will be possible for the Gov~
ernment to strengthen the finances of
the Delhi Municipal Corporation by
advancing moneys to it for carrying
out the responsibilities that are placed
upon it. That is my another sugges~
tion. And that is another way of how
the Government can set some of the

matters right.

Now, Sir, finally, we would like to
express our gratitude to the existing
municipal councillors and others of
the Delhi municipal body who have
been extremely helpful in working out
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their case. We have learnt from them
so many things and we have tried in
our, humble way to voice their
demands, although for some reason or
the other, those demands got somewhat
suppressed in the ruling party. It fell
on our shoulders to uphold the cause
which had been put forward by the
Congressmen in the Delhi municipal
body. After all it is a body with most
of its members being Congressmen.
Therefore I would like them to note
that wa of the Communist Party do
not give any partisan approach to this
matter. Sometimes, it is we who
champion the cause which they
cherish, and the other side—the Mem-
bers opposite—does not. Here was an
example how we tried to the best of
our ab.lity to champion a cause which
emanated from the Congress quarters,
but which was let down by the hon.
Home Minister and the party in power.
Let this be an inspiration for al] those
who would be in that Dethi body to
work together for carrying forward
the stiuggle that they have been
waging all these years. After all, if
they un:*> and work tog-thar, what
they Lave been demanding will Dbe
obtained by the power, will and the
unity of the citizens of Delhi, Thank
you, Srr.

Suarr B. N. DATAR:
nothing more to say.

Sir, I have

Tae VICE-CHAIRMAN (Suri M. B.
JosHr): The question is.
“That the Bill be passed”.

The motion was adopted,

——

THE. DAMODAR VALLEY CORPO-
RATION (AMENDMENT) BILL, 1957

Tue MINISTER or IRRIGATION
aND POWER (Surr S. K. Parmn): Sir,
I move:

“That the Bill to amend the
Damodar Valley Corporation Act,
1948, be taken into consideration.”



2881

Mr. Vice-Chairman, after a very
heavy legislation that the House has
laboured through for more than seven
and a half hours, I have now brought
before it a very small, a very straight-
forward and a non-controversial piece
of legislation. It is not the body of
the Damodar Valley Corporation Act
that we are amending. We are amend-
ing only one section of it, and that
too a part of it, with a view fo have
greater efficieancy and mobility of
functioning.

Damodar Valley

As the House remember, Jir, the
Damodar Valley Corporation Act was
passed in 1948, Section 5 of that Act
lays down that all members must be
whole-time members of the Corpora-
tion. Under the Act, Sir, the Corpo-
ration is composed of three members—
one Chairman and two membérs—and
all of them are or must be whple-time
members. That is a kind of rigidity
that we had introduced in that Act.
That rigidity was perhaps all right in
the beginning. But now having work-
ed that Corporation for the last eight
or nine years, we have come to a
stage, after a good deal of experience,
when we feel that that rigidity need
not now remain, and some measure of
flexibility should be there to give
freedom tg the Central Government
to appoint whole-time or part-time
members according to the require-
ments of work. It is proposed that
that particular part should go so that
Government should be free to have
either wholetime members or part-
time members, or one of them whole-
time and the other two part-time, as
the occasion or the necessity 10f work
might call for.

Now, Sir, in this small Bill I need
not go into details as to why we have
come to this conclusion, But'I have
got to explain as to what were the
main purposes of the D.V.C. Act, how
many of them have been fulfilled,
what remains to be fulfilled, and in
future what kind of set-up we must
have for the D.V.C. That is the pur-
pose of this little amending Bill. We
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are also contemplating some time in
future, if it becomes necessary, Mr.
Vice-Chairman, to bring forward a
bigger measure where the other
amendments can be brought in. But
that 1s not the purpose of this parti-
cular legislation today. The Damodar
Valley Corporation, mainly, had two
big functions apart from various
others, namely, the construction of
several projects that are there and the
development thereafter. The House
will know that we have nine major
schemes and they are, as many of ycu
will remember, as follows:

The Tilaiyva Dam Project and Hydro-
electric Station which is now com-
plete. The Konar Dam Project which
also is 100 per cent. complete. The
Panchet Hill Project and Hydro-elec-
tric Station which is not still complete
and possibly 4 little work, nor more
than 20 per cent., remains to be done.
Maithon Dam Project and Hydro-
electric station. The dam is now com-
plete and was opened by the Prime
Minister recently. The Hydro-electric
station is also partly finished—it
remains to be finshed, and a little
work remains to be done. Durgapur
Barrage has been completed. Canal
system is mostly complete but some
parts remain, Bokaro Thermal Power
Station. Three units have already
been working and fourth is under pre-
paration, Durgapur Thermal Power
Station will be completed by 1960.
Transmission system—wherever the
power has been available, it has been
completed and the rest of it is being
done.

I am merely pointing out to you that -
so far as D.V.C. is concerned, 80 per
cent. or round-about of the construc-
tion work is already complete and
only 20 per cent. remains and it is in
the process of completion. There
remains the development work and
the development work is a
great work and surely on the
success of the development work
depends  the success of the
Corporation, not merely because some-
' thing has been constructed but when
. the people gre accustomed to making
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use of it and they actually derive the
benefits that were intended from the
Corporation, then only we can say
that we are successful, But so far as
development work is concerned, it will
be a work which will be mostly under
the guidance of the State Governments
namely, the Bihar Government and
the Bengal Government. Of course,
the D.V.C. will be, there and it will be
composed of, apart from the Chairman,
the members that are given or chosen
in consultation with the Bihar Gov-
ernment and the Bengal Government
as the case is even today. Therefore
for that work we need not have three
full-time officers. What is happening
today is this that although we have
got three members who are whole-
time members, except the Chairman,
when it comes to other members, the
States sometimes ask us, or request us
that they want to withdraw their first-
class men and give somebody elre.
We cannot say ‘no’. That is happening
today and both the States have done
that. In actual practice you find that
the original purpose of having the very
first-class men for the Corporation
really does not remain, not because
the blame goes to any particular Gov-
ernment but because those Govern-
mentg have realised just at the pre-
sent time that they thave not got
enough funds or wa have not got
enough funds to carry on the deve-
lopment work. As and when the funds
become available, and projects of the
development work will commence,
then naturally this could be attended
to. At that time the States them-
selves will say that they want a better
man and a full-time man and it is not
preclud>d. What we are trying to do
is that today we are precluded from
appointing anybody who is not a
whole-time member of the Corpora-
tion. Now, that part of the rigidity we
are taking away and we are introduc-
ing a flexibility. If we want, we can
have all three full-time or anyone of
tnem as full-time and the rest part-
time.

As the House will remember, this
wag one of our earliest schemes—by

. will

[ RAJYA SABHA ] Corporation (Amdt.) Bill 2884

far the earliest—and a lot of enthu.
siasm was naturally created because
we were doing something very big
and on the model of the Tennessee
Valley Authority in the U, S. A. We
have largely succeeded in doing so
because if the Members have gone and
paid a visit to all these projects, they
will come to the conclusion that we
have done a very marvellous work
indeed. Now when I say that, that
is only so far as construction goes
but when it comes to development,
that work remains to be done.

Now so far as electricity is concern-
ed, that is a very hopeful sign that
long before the electricity is generated
or produced, it is sold in the market
because there is a ready market for
that because in these States, the State
wants it and everybody wants it and
this House will be pleased to know
that at one time we were imagining
that it we really generated
something like quarter of a
million  kilowatts, whether there
will be sonsumers for that Ilarge
quantity. Today I am in a position
to say that not only one kilowatt will
not remain out of this quarter of a
million kilowatts but even if we have
100,000 k.w. more just now, there
are consumers to make use of it,
so that, that part of it is immensely
successful and we are thinking of
some plan by which we can augment
that electricity if not immediately,
during the next few years.

So far as irrigation part of it is con-
cerned, the House.

PRASAD
electri-

SHrRr AWADESHWAR
SINHA (Bihar): How much
city you have produced?

Surr 8. K. PATIL: When Imain-
tain that, I mean that we shall be
producing ultimately the quantity I
said. Today we might be producing
somewhere about 120,000 kw. I am
talking, subject to correction but when
the one plant of 89,000 k.w. in Bokaro
be completed, when .Maithon
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plant of about 40,000 k.w. is completed,
it will ultimately come to quarter of
a million kilowatts—a little more or a
little less—but that is exactly what we
are aiming at.

Now, I come to irrigation. So far as
irrigation is concerned, we have pro-
duced the facilities although the delta
and other parts have yet to be
attended to but it will be ultimately
more than million acres that will be
irrigated. But so far as irrigation is
concerned, it is not as enthusiastic a
report that I can give as for elgctri-
city and nobody particularly is to
blame for that because in this country
we have got yet to learn, our farmers
have yet to learn, they have to be
trained how to use or make use of the
facilities of irrigation everywhere and
we must not be despondent because
they have not immediately done so.
You will see that in Punjab and 1y the
South where 50 years back when irri-
gation came, it took us 10, 15 or 20
years by the time all the facilities that
were created for  irrigation were
utilized by those people because a
lot of social service is necessary in
order to train the farmer as to why
he has to do so. What really applies to
irrigation, also applies to fertiliser
and many other things. Therefore,
it is a continuous process of s£01a1
services working along with the Gov-
ernment in order to train the millions
of our farmers to make use of this
irrigation. Therefore sometimes, when
we are very hasty in our judgerhent
and say that like electricity, irriga-
tion is not so used immediately and
therefore we have not succeeded in
it, that is a wrong conclusion to arrive
at because in other countries tOO—‘
1 am not talking of this country dnly,
in other counmtries:too where theve is
irrigation, particularly in countries
like the United States, China and
other places, the irrigation projects
are not so immediately successful as
the power projects because the power
is immediately taken away. Irrigation
takes a little longer time. It all
depends on demand .. It goes in geame-
trical proportions, that in the begin-
ning we require a longer time, more

|
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time. As the people get accustomed
to the use of it, they will require less
and less time and I am quite sure that
as the irrigation facilities are made
available, not only in this part of the
country but in almost all parts of the
country the farmers will realize that
it is to their advantage and to the
country’s advantage that these irriga-
tion facilities must be taken advantage
of.

It was not very necessary so far as
this particular amendment is concern-
ed but the House would like to know
as to how we are progressing in that
direction. I am satisfied personally
that being the first programme and
we had not got all the requisite
experience that was necessary for a
gigantic programme of that descrip-
tion, taking all that background,Iam
satisfied that the progress made so far
is satisfactory and if the State Gov-
ernments, namely, Bihar-—of course it
has very little to do with irrigation
and irrigation, mostly 90 per cent. of
it, is in Bengal—if they take to it as
they have taken to it, in another 5 or
10 years we could find that every acre
of the land that is commanded by
these D.V.C. projects will be made use
of, and if not entirely, at least in a
large measure, our food shortage will
be overcome,

With these words, I commend the
motion to the House. I do not think
there is anything controversial in this
particular change that I am trying to
make and I request the House will be
pleased to considertand ultimately pass
this Bill. - 3 . ‘

Tue 'VICE-CHAIRMAN (Sert M. B.
Josur): Motion moved: v

“That the Bill to amend the Damo-
dar Valley Corporation Act, 1948, be
taken into consideration.”

I am afraid not more than ten
minutes can be allowed.

{1 srasgaT qure fag : STareTer
wdtgm, W T FgHEHE gAIR ad
qifer GRS | TAT &, SEHET § qAAA
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[= m=aER gaTR fag]
FIATE, THFT A IgM TR ATH
#X faar 5 swewz Az gm & ams ot
F TEA WG @ AT AT § A
AW W T g% § | 3fFF 39
frafas 7 g3 ara 4 s7% amm <@
HTEAT E | §9 ¥ qEl 919 1 qA AR
ot & 78 OF AEAT 99 &, 9@ A
T 99 & fF 39 IEIET 997 7 a9l
AT AT A AT FT A JH AT &
FH F@ I fage & s gfafafy,
AT e w3 K, 7 g 7EW 8
AT g 7 | fyas ant aF S|
TIET T 7 &9 fFar 9 fag &=
7, 1 a0 3, f9m greafoE &
IR T T, suF! fagr Tamwe,
T JUE TAHG A AT qEAHE
AT AT § 1 AT AT ERT STAAT
g3 FE IR ITF AT N @\ T
aYer v faan & fF a9 3@t wrgmfe
giaa 2 1

77 ¥ fafTeex wgeg 1 =\ 33
AT A AR fammr A § o am
® ¢ faaea 1 mfea Avea #1 ATH
gt =Anfed F faer< fasmrey oar v 4%
q IR AT & fawg g7 qR faw aza
g% 1 R Ow “sfeam Fu A ety
§ IAHY Q0 AR I aCeETEd TR
fa fagre waae & av faere fagrer
T qd o= FY w A s 89

T fOeft aref & AW ¥ W gg .

FAA & A0 A, o3 7 ot fafreex
& Y aga At F1E FY AR oy wrafaa
taaT 2 YT SR o I Ty i

a9 & qgeft ar S 7 aifer wew
RN AT ARATZ AR f2 @y AT &
fomr mfenfaat #1 cqmmafw fea
AT g, FM Y FgAr F awET M@=,
3fFT O 33T ¥ TR A W g
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FIG! THATE 2 | FeT 9 A0 F F3T
T fm afaafwn & g o
T &, IR FEW I & 9,
TR gegaTer fe s, S A=A &
fow wev faew & gfen & w13 W
ffafazz 72 fiegr mr & S99 g
A AF, IR FAAT AT AT ITH
Ay gfam & 9w 1w &1 Jg AT
Fg1 71 ¥ ff o= femr & Fordts qare
T Y eqTATAf g% & wiX I 9
Ht 7g A foFon o117 1 § 77 Y Fe
AT @ 3, IR qgd I WAt F
ardr & 1 72 TAT a2

A4 a9 St I aqrs fF farr
7 Iferem ST @y &1 Awar, sEn
¥ A% wEAr 9rew g fR 4 R fa
g, 73 W &, g A g, Ty qF W
FET aTATE 3E | § 3@ wrav g oA
faeTe & faFast faaa & 1 SteT TTHIRY
FY T AT § IAY AT ALY TZH AHAT,
3 BT W 7 g 77E A W
I | 9g 9E w1 w0 fE ouw A
TFT FHF g€ qAFAT &, TG 78 TR,
T £ R0 AT UwE gHIA 9T THAT &
fBT a7 amar T fF (R EAR WS
FHE g2 qwdr & 1 3R fRfaeex ®
@Y ¥ 1 A Foife w7 e d
ar 7 G & A A d /AT
TRET FY FAT A1ET | 9 qifee wEE
#I St g 6 9 AT 7 FET AR
IAFT T FX AFG & | ITH A 8§,
ITH AFIAT & HIX IR qEIAr W 2 |
mfga g% g UF T2 e & 1 o
T O™ E | W IR IT a<E 3@l
=fea fr faere 7 sfaraw =1 &g s
AT & 1 oo Y FEr afed fE ogrer
AWML § qAEEE & FIO7 AT A
g$ | 9 fafaeex g 1 AFTR FAT
g § 5 o@ frge s sowaa
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gg ar e ¥ favifya F 7z 771
3T &M § ML GAT TW F qAY ST 2
afFa fagre mage Hv sEREET §
FT TEAAE FEAT & (5 Framar & e
T3 | IR AT FF F qUEr 90 2
T foaeem 78) & @t T99 IEFRE 9
gAY | AT 72 g fF zha ere ard
IT RN F | 3 FET fafiE S
ft 7 ara w71 9YET foaaar 2 3 7o
gXf@es FAR T g | FAAY qT
ax fefafaaw w1 gam &, o
T T 2, T W AA A &7 I
ST ST (2T A I AT FA
‘mifer f P fawent g 3 4
F § ITHT HTT AR T guA grar |
SATRT Wt JET F FAT A1 AT 3 fawe
IR AT HY AT E

o T A3 7% {5 co AFIT &1
&1 AT, Jo AHST ATHT T2 | AR wIAT
g% ot 7 WY WEIRA W1 AZ FE AT
A g IRFA T AT F AR
to %S T AT FTT 37 AT Aot
& fom Amp 2 ) vy STewAE AT AT
Gﬁg‘rm%w%%rqwéuagég
FTH 7 FAT BT GHT ST ITH STATHE
% FTH T GIAST 737 ISTAT 747 | FAfe
so FIT Do AFIT FTT AT FT IgH
FIX AT ATH FLa qgq Fogr (w0
FIF TET T GIET HETCAT I AT §
qg T % fog avy T@r &

47 g9 FMERT AT FEREA &
TR & AT Y | qEE A A
wgﬁimmmsﬁsﬁaﬁuﬁr
I A @7 & | ARIRAEE AR A
are AT fAAT E—AT 7 IHT I9E
AT TEF AT & AT A T F e
TGAT AT F——1F FH F W 79T A4
THE——FTH QUL 7F, AT Q&= |F

FrEART $9T qH—-—TF FqEHA zfl—(
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TH QF AT T A o &, T
THWE @ AT q2 SU1eT =gy & | fa=
7 A IEW T g e & sfee
R B q FIH GE ZT AT £
AN AR A TEI—fSadr e
34T =91 3, S gATfag qu FY, IT9
qF darT a8, T 9o ey %
STRI TYHMZ HGT @ | AT JOET
Tt 7% 2 % 399 faeme iz omer &
TAATHE H SATIT JAT HEET | FaA
fat & 974 qrFa =1 STl AR 97
UTT G297 | 5o X o Fasr FT AT
T 3 98 WMF £ |

4P M.

F AT AZ T T A a7 aaaeft
F FET T A FF AT AR TR AR
& 5 g fagr o 7o a8
fobar wtar 1 & =rear g fF q aeT v
FyfeeT Y 72 1 7 75 w7 i foAeT
AT AT T2 ATE I99 7 F2T qF FE
g1 H qHAT g B 9w 7= |Arer far
TIT T W WL | (K7 097 & AT
ST T SHAT STTAFT g1 AT 1T |
I qEEeH {7 77 AP R FY O
% 9T 97 fagr & gd@vaen dodT 2
T gA ITAT T 9T qfed Angd
Teq I [ ST THT JET T JIAra
FX T AT TR 7 &, 9N F g
ARTY FT SATHT & q&T F TR T T |
et qrEd 2o faer W ¥ 91 59
AE ¥ W AAI AFET IET & AN A
foetr &% o) w9 fa=tr & 77 fasraa
2 SHEI gA A1 TH THT F 37 HIAT
FX AT 9 qET & TR T FSI R
A fo9 wera & T F4T 9918 TE
& 3T qfw &R )

T WY & A § 39 vAfew faq
41 GRYN FIAT F 1
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SHrRI KISHEN CHAND (Andhra
Pradesh): Mr. Vice-Chairman, the
hon. Minister has said that this is a
very small and simple Bill giviag
some discretionary powers to Govern-
ment, to decide whether to have full-
timers or part-timers. Therefore, I
suppose one cannot have any objec-
tion against such a Bill, provided the
hon. Minister keeps in view that as
and when required, sufficient number
of staff will be employed for looking
after the affairs of the Damodar
Valley Corporation fully.

Sir, it is on a Bill like this that we
get an opportunity  for  consideting
really the activities of the Damodar
Valley Corporation, its purposes and
its achievements. I have some time
back asked for a discussion on a
motion on this subject and the hon.
Mr. Chairman directed me to raise
this question at the time of the Bud-
get. Sir, in a discussion on the Bud-
get, we do not have any time to really
consider this subject. This is one of
the biggest of our national projects on
which I have only an old report. It
is now December 1957 and we are
supplied only with the report till
March, 1956. That is to say one year
and eight months have elapsed and
we have not had the latest report. So
if my information is a little outdated,
the blame should not rest on me,
because I have nothing else to go by.
I have only got my information from
this one report. According to  this
report, we have spent Rs. 86 crores
till Margh, 1956, and possibly within
this period of one year and eight
months we must have spent some more
money.

And possibly in this period of a
year and so many months, something
more must have been spent. That
means, we have spent about hundred
crores of rupees and now the hon,
Minister says that we have completed
80 per cent. of the work and that only
20 per cent. still remains to be done.
It 80 per cent. of the work has been
completed, then it must be bringing in
large amounts of money, The hon.
Minister says that we are producing
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about 150,000 k.w. of energy and if
this power is sold regularly, this
should bring in about five to six crores
of rupees as income. If we manage
the D.V.C. properly, we should have
sufficient staff and a little saving in
the salary of one Chairman or one
assistant is nothing compared to the
immense loss that may be accrued if
there is no proper supervision. It is a
commercial undertaking and it has got
two sides, one is the generation of
electricity side and the other is irriga-
tion. I whole heartedly support the
remarks made by the hon. Member
who preceded me. He pointed out that
in the et of Ribhax, the Rikar Astem~
bly had been discussing this and had
come to the conclusion that the inter-
ests of Bihar so far as irrigation is
concerned have been sacrificed, that
the engineers wavered and changed
from plan to plan with the result that
the area to be irrigated in Bihar was
slowly and gradually brought down
from one lakh acres to ten thousand
acres and subsequently it was brought
down to nil. Eastern Bihar often
suffers from drought and areas which
suffer from drought should be given
irrigation facilities. I have read in this
report that the West Bengal Govern-
ment who are the main beneficiaries
as far as irrigation is concerned, have
not been able to utilise anything of
the water. The hon. Member says that
we should wait for another ten or
twelve years. This D.V.,C. came into
existence in 1945 and already twelve
vears have elapsed. We have not
done anything. It is a common prac-
tice and is nothing new in this case.
I know something about the Tunga-
bhadra project. We have got dams
there. The lands which are to be
irrigated have got to be @eveloped ani
a large amount of money has to be
spent on it. The hon. Minister sort
of wants to first put up the dam, to
have the canals and then take up the
question of developing the land which
will take another ten or fifteen years.
All that time, Sir, we should be going
on importing foodgrains from the for-
eign couniries. What is the purpose
ot this D.V.C. scheme, I should like to
ask . If 80 per cent, of the
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work has  been
would like to know how much of
land has been irrigated and what
has been the net increase in fogg
production consequent to that irrigy-
tion, Has the production of food gone
up on account of this? If it has gone
up on account of good monsoons, beg-
ter rainfall, it is no credit to the hoy,
Minister. The hon. Minister can only
claim credit when he can prove to thjg
House that on account of irrigation
facilities provided, the lands which
were producing so much before are
now producing so much. The faymers
will get used to having these irrigy-
tion facilities and will start using
fertilisers and after about twelve
years we might be able to  produce
something extra. Hundred crores of
rupees have been spent and I suppose
some more has to be spent qﬁz it
before it is completed. The Bihat ang
the West Bengal Governments have
subscribed to this. Those  Govern-
ments have not got plenty of mpney:
they wil] have to pay interest charges
and everything. Where is the money
going to come from? Unless ang
until the D V.C. starts giving results,
they will be in difficulty. We have
modelled the D.V.C. on the Tem}\essee

completed, [

Valley Authority. The Tennesse in
U.S.A. is no charity show, It SIearns
money and it makes profit. We' have

modelled this on the Tennesse¢ ang

so, this should make profits which
means that the water rates, the
power  generation rates shoulq

bring in this money. The hon. Mem-
ber said that even if we could produce
a little more than a quarter million
k.w., that is about 350,000 k.w., alj
this energy would be consumed. I
should like to know how much the
sale of electricity has brought to the
D.V.C, at what rate it is being solg
and which are the industries which
are utilising this power. After read-
ing through this Report, I find that
there are applications, there are peo.
ple who are prepared to take it up
but nothing has been supplied tp

them,
I now come to the question Jf lang
acquisition. So long as the coTstruc_
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¢ tion work was going on, those adivasis

%

were employed. They are the people
whose land is submerged by the dams.
They were employed and they were
getting some employment and were
quite happy. Now that the work is
being slowed down and they are not
required to the same extent as before
they will have to be provided with
alternative employment. They either
should get land or cash as compensa-
tion. Barely two-thirds of the people
have received compensation and
still one-third remains to be com-
pensated. They must get the
compensation. They have not been
rehabilitated,  Now that the work
has been slowed down, there is a good
deal of unemployment. I should like
to know from the hon. Minister whe-
ther all the workers who were former-
ly employed in the D.V.C. have been
found alternative employment or whe-
ther they have been given lands in
lieu of the land that has been sub-
merged by the construction of the
dams. They should be given some
cash compensation to set up some cot-
tage industry. All these things are
related and this is the only opportu-
nity when we get a Bill of this type
to talk of such things. In the gene-
ral discussion on the Budget, we hard-
ly get fifteen minutes and if we devote
all that time for the D V.C,, we will
have no time for other subjects. Either
the hon. Minister should give us more
time for discussing it or at least when
this Bill is being considered, he should
reply to some of the points. First of
all, after the project is completed, I
want to know whether the Minister
thinks that part-timers will be suffi-
cient to run this Corporation. I main-
tain that not three but five officials
will be required to look after the elec-
tricity generation side, especially when
we are going to generate about a quar-
ter of a million k.w. and are going to
provide irrigation facilities for an area
extending over two lakhs of acreas of
land. The second point is, he should
tell us in detail the actual amount of
money realised from the sale of energy
that is being produced by the D.V.C,
the water rates that are being charged
from the land that is being irrigated,
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in short, the balance sheet, the income
and the expenditure so far as
scheme is concerned. The third point
is as to what steps are going to be
taken in order to provide irrigation
facilities for those areas of Eastern
Bihar which are continuously suffering
from drought.

Suri BHUPESH GUPTA (West
Bengal): Mr. Vice-Chairman, I think
the hon. Minister has not been right
in presuming that the Bill is an abso-
lutely non-controversial one. If 1 take
the mere words of the Bill as to whe-
ther the person should be a full-timer
or a half-timer, there is very little
scope for controversy but we are deal-
ing with, in this connection, the ad-
ministration of the D.V.C. and 1 think
that raises a measure of controversy
which howevermuch the Government
might like to evade, we cannot escape.
We have been told by the i.on. Minis-
ter that provision is being made in a
flexible manner. Well, any gesture in
the direction of flexibility on the part
of hon. Shri S. K. Patil is certainly not
only welcome but in many ways re-
assuring. And I hope that this liking
for flexibility will be cultivated in
other spheres as well of his thought
and action.

Now, Sir, it has been suggested that
the Government does not necessarily
require whole-time personnel for the
Corporation and it has also been sug-
gested from this side that it may
require even five whole-timers. I do
not like to go into the controversy
because very much depends on how
the administration is run, what are
the functions before it and what are
the responsibilities that remain to be
still discharged. We have been told
that 20 per cent of the construction
work is yet to be completed, and then
will follow the development activity
of the Corporattoa. Therefore, Sir,
I take it that the Corporation will
have still certain very important res-
ponsibilities and functions to fulfil. It
is from that angle I view the proposal
of the Government.

this J
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' 8ir, quarrel with the Damodar Val
. ley Corporation is not because it ha:
got some whole-timers., After al
the three whole-timers by themselve:
do not eat up most of the mone;
that goes to the Damodar Valley Cor:
poration from the Centre or fron
the States. The economy has to e
practised elsewhere, as to how the
resources are handled and utilised. Ow
complaint against this Corporation ha:
been that it has been reckless in if:
i expenditure, in spending Publi
| money. We are conscious that to ¢
certain extent the rise in the cost o:
the constructions was unavoidable, but
we are yet to be convinced that the
hundred crores of rupees or so that
had been paid was absolutely the
minimum that was required. Reports
have appeared in the press and else-
where of shady contracts being enter-
ed into by the authorities of
the  Corporation with certain
favourite children of some men
in position. Complains have been
made in public and in the press,
and it has always been the trick of
the Government to evade a straight-
forward answer and meet the allega-
tions that had been made., This is the
main point that I want to make in this
context, We would also like to know
as to what kind of personnel they have
in mind. If it is Mr. P. S. Rau, the
present Chairman of the Damodar
Valley Corporation, whole-time or
part-time, I would not at all like him
to be in that position. If he is a
whole-timer we object to it on the
ground that part of his time is used
in doing things which had better not
be done. If he is a part-timer then
he will have hardly time to do any-
thing good because a lot of things he is
doing is not acceptable to us and has
been the subject matter of very strong
criticism in the country. I would like
the hon. Minister to tell us in this
House as to how he views the allega-
tions that have been made. I think
it was Dr. B. C. Roy speaking in the
West Bengal Assembly, who said that

there ‘is’ something wrong somewhere,

, and he was speaking on the Damodar
| Valley Corporation. I generally do
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not quote Dr. B. C. Roy, as you kﬁow,
I have not got any particular fascina-
tion for the Chiet Minister of West
Bengal, but even a person like him,
who is a past master in shielding all
kinds of shady transactions, had 1o
come out with an open public state-
ment on the floor of that House and
tell the country that something ‘s’
wrong in the Damodar Valley Admin-
istration. I would like to know from
the hon. Minister as to whether he has
ever had an opportunity to discuss
with Dr. B. C. Roy as to how he look-
ed upon the affairs of the Corporation
and what he had to say in support of
the suggestion that he made on the
floor of the West Bengal Assembly.
We are interested to know and we are
interested always in knowing what
passes between the two great men like
Shri S. K. Patil and Dr. B. C. Roy.

Now, Sir, it is a very serious %hing
and the hon. Minister should tell us as
to how he is going to rectify the
Damodar Valley Administration
assuming that something is wrong
there. If he does not assume
that at all and if he is sure that
everything is absolutely right there,
there is nothing to complain about or
to worry about much. Then of course
we are utterly helpless, helpless in
the sense that we would not get an
approach made which will put matters
right because it rests with the Gov-
ernment to take the necessary st¢ps to
improve matters.

Now, Sir, here I have got Ithree
issues of the Bengali paper ‘Jugantar’
One is of 31st March this year, another
of 7th of April this year and the third
one is 8th of April this year—three
papers. These are Bengali papers and
I think I should mention what the
paper is. This is a paper which sup-
ports the Congress, the biggest cam-
paigner and supporter of the Congress
in West Bengal. The son of the owner
of this paper is a Deputy Minister in
the West Bengal Government. He has
not been lucky enough to be & full-
fledged Minister yet. As I have said,
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the owner of the paper personally 1s a
great friend of the Government and
of Dr. B. C. Roy. This is all common

knowledge. Now, even this paper had
to fill its columns with
criticisms and allegations and

charges against the Damodar Valley
Administration., Now, Sir, it will not
be possible for me to convey what has
been written here in full because it is
all in Bengali, but here you see column
after column appearing containing
charges against the Damodar Valley
Administration Not only that.
Facsimiles of cheques issued by the
Damodar Valley Cerporation have
been published to show that certain
irregularities had taken place even in
the matter of travelling allowance.
All these things have been done. I do
not know if the hon. Minister is aware
of these charges, but I do know some-
times he has been asked about certain
concrete charges, and I should like to
know from the hon. Minister as to
whether he cared to institute any kind
of enquiry. I know a public enquiry
has not been instituted in order to find
out exactly where the matter stood,
but he has always been interested,
being a good man that he is perhaps,
in giving good conduct certificates to
the Chairman of the Damodar Valley
Corporation. Every time he is asked
about some of the misdeeds of that
Corporation and of its Chairman in

.particular, Mr. S. K. Patil, redoubt-

able that he is, comes out with a state-
ment saying that according to him
everything is absolutely right, and the
Chairman is a person who is above all
suspicion. We are not satisfied. We
are not satisfied not because we have
a personal axe to grind against him—
We do not know him at all personally
—we are not satisfied because very
serious allegations have been made
from all quarters in the Bihar Assem-
bly.

(Time bell rings.)
I have yet to say things, Sir.

Now very serious allegations have
been made from all quarters in the
Bihar Assembly, in the West Benrgal
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Assembly, in the press of Bihar and
West Bengal, and yet I find the Gov-
ernment, not taking due note of what
is being said. Here is Mr. Rau himself
writing in the ‘Statesman’ of 28th of
September: “In the execution of the
project there have been some delays,
there have been underestimations both
in terms of money and time. Some
mistakes have also, no doubt, been
committed.” So.,even Mr. Rau does
not deny that mistakes have been com-
mitted. What are the mistakes? 1
know the expenditure has exceeded
the targets orginally set, but when the
Chalrman 1s saying that mistakes have

been committed and when the whole
country is pointing towards him as the
real person responsible for very
serlous lapses and mistakes, I think
the hon, Minister while sponsoring this
Bill owes the country and Parliament
an answer as to the nature of this mis-
take. Now, Sir, it seems that Mr. P. S.
Rau is fond of travelling. He lives in
Calcutta. I am mentioning this thing
because you would not like to have s
repetition of these charges and I would
like to have a refutation of these
charges. It seems that the Chairman
of the Damodar Valley Corporation
lives in Calcutta and goes to the pro-
ject areas four times a week by car
covering about a thousand miles or so;
and according to my information and
the information of this paper the
expenditure came to about Rs, 36,000
in petrol alone in the year 1955. It also
appears that these travels do not cover
only the project areas. He goes to
Puri and other places for a sea bath
and I believe for ‘darsan’ in the Jagan-
nath temple. These are also covered,
I am told, in the travelling allowances
that he charges, Puri, Trivandrum and
Madras. (Time bell rings.) Let ine
finish. Time is there, Sir. You allow
me; this is the opportunity that I
have got. Puri, Trivandrum and Mad-
ras—what takes him there? What takes
him to Puri sea beach? I do not
know of any project being constructed
there; nor do I know of anything be-

ing imported from there. He goes to
Trivandrum. He goes to Madras. For |
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these the expenses have to be borne
by the Damodar Valley Corporation.

Then, he went to Srinagar to
attend a particular irrigation
seminar. Sometimes they attend
such things. And there again a heavy

charge was made on the exchequer.
Allegations were made and these have
not been properly answered. Then,
again, he bought certain boats from the
Kashmir Government and then allega-
tions were made with regard to that.
Serious charges were made and the
boats were not of very much use.
There again it has been stated publicly
in the press that in this connection
Quen hefore be was duly wathorird o
enter Into negotiations, he started dis-
cussion, started negotiations over this
matter with the Maharajah of Patiala.
We would like to know how such
things happen?

Then, Sir, again you will find that
there are serious allegations about
patronage and nepotism under his
reign. One officer who was rejected
when Mr. Mazumdar was there, even
for a job on Rs. 600 per month was
appointed by him and 1 believe he is
at the moment getting Rs. 1,200 or Rs.
1,800. There has been at least one
case where the rise in salary, in a
matter of eight years or so, had been
of the order of Rs. 1,200 per month.
This is what we get from that quarter.

Now, Sir, it has also been said that
a lot of patronage, nepotism, is going
on and a sort of a clique is alleged to
have been created in the Damodar
Valley Administration. They have got
their strong likes and dislikes and
they have powerful pull with the Gov-
ernment of India. And this is how
they function. Now, I would like the
hon. Minister to disabuse us of these
feelings and suspicions, because these

allegations come from very serious
quarters and they cannot be just
brushed aside,
(Time bell rings.)
THE VICE-CHAIRMAN (SHs1L
M. B. JosHI): Two minutes more.
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Surr BHUPESH GUPTA: Now, Sir,
you are pressing the bell rather too
frequently. j]

THE VICE-CHAIRMAN (SHr1 M. B.
JosHr): Because I am bound by the
time-limit.

Surr BHUPESH GUPTA: Now, this
is the audit report for 1956:

“The total excavation in canals
and drainage channels during the
year was 1'85 crore cubic | yards
bringing the total excavation to 3:94
crore cubic yards, as against the esti-
mated quantity of 6'73 crore cukic
yards. Out of the estimated num-
ber of 1,444 canal structures, 207
were completed and 277 were under
construction at the end of] March
1956

This is the audit report. I do not
know by what kind of arithmetical
jugglery does the hon. Minister arrive
at this percentage of eighty ag far as
completed works go. Now, this is
another thing. Sir, I have got material
10 show, prepared by the engineers,
which show that there has been a lot
of waste. Konar dam and Maithon
dam I find in this paper. I cannot
give the figures. Then again, not one
of the three 20,000 kilowatt generating
sets of the hydel station has been com-
missioned to service till October. And
also—this is another information—the
Bokaro power station is unable t{o
stand its load. There have been
repeated break-downs and power
failure for several hours holding up
production. I can catalogue a number
of such statements coming from very
responsible quarters and I wpuld like
to know from the Government as
to whether they are right or wrong.
_The Government sometimes igsue press
statements to deny certain things and
such denial convinces nobody. I have
exceeded time. If there were time I
would have related so many things
about the scandals of the Damodar
Valley Corporation. I demand of the
Government that Mr. P. S. Rau be
not appointed any more, be not retain-
ed there in charge of the Damodar
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Valley Corporation, whole-time or
part-time. I think he is not being
removed because he has got some pull
with the Government and he is verv
much liked by the Americans and since
things are coming from the United
States they are keeping him. That may
be another reason. But in view of the
allegations that have been made
against him, he is under question. He
is not at all above suspicion. Such a
person should be removed from that
position and the body should be cons-
tituted of such men who command the
confidence of the employees, in the
first instance, and the public of not
only Bengal and Bihar but also of the
entire country. That should also be
seen to. That is also very essential.

With regard to their allowances and
salaries, the question has to be gone
into the drastic cuts made. The records
of Mr. P. S. Rau should be gone into
very carefully and very objectively
in order fo find out whether steps must
be taken to set matters right, because
he has done a lot of things which
should not have been done at all.
Personally I do not vouch for many

" of the things that I am saying because

I have not personally examined them,
but I know these emanate from very
responsible quarters, people who are in
the know of things. (Time bell rings.)
I am demanding of the Government
certain expressions with regard to
them. With regard to the development
side, irrigation scheme has completely
failed. It is not as if the people do not
matter at all. In Bengal despite the
Damodar Valley prgject, we are
having a deficit in the food production
of the order of 1:2 millions and the
State is facing a serious food crises.

With regard to electricity, again, the
small men are not getting it. It is the
big business who are getting it and
what is happening? They take it from
the Damodar Valley Corporation and
sell it to the consumer at a much
higher rate, when it should be possi-
ble for the Damodar Valley Corpora-
tion itself to sell directly to the consu-
mer at a much lower rate. (Time
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bell rings.) It has become a source of
profiteering. Well, I do not like to tire
you in ringing the bell. Therefore,

I conclude.

Surt BISWANATH DAS (Orissa):
Sir, I stand to congratulate the hon.
Minister for the risk he is taking as an
act of alertness and economy. Sir, 1
further thank him for the lucid speech
and for the volume of information he
wag good enough to impart.

It must be stated in this connection
that the Damodar Valley Corporation
was the first Corparation that came
before the provisional Parliament, and
we had very high hopes in that regard.
However, devolution of work belied
these expectations. It was found in
the course of its working that it was
neither cheap, nor was the execution
swift. Sir, there were times when
even the Union Government officials,
the Ministry concerned, had to feel
that they could not interfere imme-
diately and check certain things
because of the element of autonomy
that was in the Corporation Act.

In this connection, let me appeal to
the hon. Minister that nothing should
fetter the action of the Government of
India to interfere and correct if any
wrong or mistake is being com-
mitted. In that regard the House will
always be with and by the Minister
and the Minisfry concerned.

Sir, the Bill is short, but it is none-
theless a very important Bill. I am
glad that with his alertness and drive,
the hon. Minister has taken early
action to do away with the need for
three officials, three highly paid offi-
cials. Sir, conveniences also bring
with them certain responsibilities and
difficulties. All the responsibilities,
powers and patronage of the Corpo-
ration are going to be vested in one
man, namely the Secretary. Greater,
therefore, is bound to be the responsi-
bility of the Minister, and greater is
bound to be the anxiety of the people
who have to find the finances for this
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organisation. Therefore, with that end
in view I would implore the hon.
Minister to take early action as to the
next step. He has not placed that
aspect before us. He has not yet plac-
ed all his cards before us, and 1 believe
that my hon. friend, with all his alert-
ness, will not fail to do it earlier and
sooner.

Sir, in this connection I have to
place certain problems before him.
We have got a number of river valley
projects, What is going to be the
future set-up of these organisations?
As a temporary working arrangement,
certain things have been done by most
of these organisations. Most of these
river valley projects are in the stage
of completion. The House therefore
has a right to know as to what is going
to be the future set-up of these organi-
sations. Will they be a type of auto-
nomous organisations as was first
thought of in the case of the D.V.C.
or some other type? That is a course
of action about which my hon. friends
have to make up their minds very
soon,

Sir, there are Control Boards in cer-
tain other river valley projects. I must

frankly confess that the Central
Boards have not been functioning
satisfactorily. = Misuse of power and

misapplication of money that were
evidenced in the Hirakud project 1n
its earlier stages set the Government
the Finance Ministry as also the
Ministry in charge into thinking as to
what should be done to prevent sucn
things in the future,

Sir, my hon. friend stated that he
would now be able to sell every unit
of electricity that he would generate,
and that for the industries. I am not
happy at this statement. What is go-
ing to be done in the matter of appli-
cation of electricity to agriculture? I
am a villager. I pin my faith on elec-
tricity for the development of the
country, which would benefit the vil-
lages as also the biggest industries that
we have. The time has come when
the people of Bihar who are not very
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much benefited by the D.V.C. so far
as the irrigation portion of its activity
is concerned, should have the benefits
of lift irrigation by means of electri-
city. Similar is the case with some
parts of Bengal which would not get
the benefits of irrigation water.

Therefore, my appeal to the Minjster
and the Ministry as also to the D.V.C,
Board is, and is bound to be, that agri-
cultural use and village industries’ use
of the electricity should be their main
and first concern.

Sir, I was told in connection witl{) the
utilisation of Hirakud electricity that
they wanted to make a distinction bet-
ween agricultural use and industrial
use. In the case of industrial use
I was told that they were going to give
electricity at a cheaper rate than they
would do for agriculture. I think
nothing could be more harmful and
more damaging than such a decision.
I therefore implore the hon. Minister
to consider this question deeply. In
this connection, I would also suggest
to him one course of action. Along
with the completion of the electricity
generation programme of the D.V.C.
let Government advise the States con-
cerned to start an irrigation section of
the P.W.D. or a development section of
the P.W.D. in each State, which will
go on offering the agriculturists
advances to sink tubewells, so that the
moment lining work is completed,
electricity could be used for agricul-
tural operations, The agriculturists
should be given the chance of utilising
electricity for purposes of agriculture.
This is a very Iimportant aspect.

(Time bell rings.)

I do not want to say more, Sir, it
you think that my time is up.

Sarr S. K. PATIL: Mr. Vice-Chair-
man, before I come to my hon. friend
Mr. Bhupesh Gupta and some of the
observations he has made, I am grate-
ful to the Members for the very cons-
tructive suggestions some of them have
made. They will be taken into consi-
deration and we shall do our best to
implement them. |
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Somebody had asked about the latest
figures about the generation of electri-

city. I had not got them when I was
speaking. Now, they have come to
me. We generate just now about

174,000 k.w. of electricity.

Another question was asked as to
how much money we get out of this
electricity. My hon. friend, Mr. Kishen
Chand, and also my friend, Mr. Bhu-
pesh Gupta, had their reports for 1955
and 1956 in their hands. But they
are not to blame because the latest
report has not yet come. It is expect-
ed any time now. In the matter of
electricity—unfortunately, it runs too
fast; one year or eighteen months is
quite a time-—quite a significant pro-
gress has been made. They will be
glad to know that the annual intake
from electricity has gone to Rs.
3,25,00,000 a month, but when it will
come into its full force, I do not
know. But as at present calculated,
it will be somewhere about five to six
crores. Therefore, that part of it is
not for the showing only, but, as I said,
that part of it is going to be a paying
part indeed.

Now, my hon. friend, Shri Awadesh-
war Prasad Sinha, made some observa-
tions and incidentally, referred to our
Member—who is no more—that is,
Shri Phoolan Prasad Verma. I am
sorry that I did not mention him
because this was not a full-dressed
debate on the DV.C. and it was
merely a small amending Bill. There-
fore, I did not take cognizance of these
things. But, surely, I join Mr. Sinha
in paying a tribute of my own and of
the Government of India for the very
valuable work that he had rendered.
He was an acting Chairman for some-
time. During all the days when he
was there, he acted with ability and
devotion which was becoming of a high
officer that he was.

Now, Mr. Sinha took objection to the
statement that I made in passing, viz,
loss of irrigation from the D.V.C. in
Bihar, more of it in Bihar. That is
what the schemes of things is. I have
not done it myself. I would like that
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there should be more and more of irri-
gation in Bihar, but the scheme of the
D.V.C. as made just now, is capable of
development. It does not mean that
we shall only spend Rs. 130 crores;
ultimately, provided we have got it,
it will come to more—even Rs. 100
crores could be added and more and
more irrigation and power and other
things could be developed. I am merely
talking of the scheme as it was origi-
nally contemplated as to how large a
share Bihar was to have had in the
matter of electricity and Bengal in the
matter of irrigation. But, that does not
rule out the possibility of Bihar avail-
ing itself of the storage that they have
got. The Konar, the Tilaiya and all
these are on the soil of Bihar.
(Interruptions.) There is a possibi-
lity also. If the rainfall is not very
deficient in that area, possibly the
Bihar Government will not be as
anxious as my hon. friend to develop
it. Put up schemes. Then, surely,
the D.V.C. andthe Government of
India will be only too pleased to
examine them in  their proper
perspective,. Therefore, my reference
was not that Bibhar did not
require any irrigation. In fact, I am
doing my best—and also my Minis-
try—to increase the irrigation facilities
in Bihar. We have got more than one
scheme—very large schemes—where
millions of acres in Bihar will be
brought under cultivation. The refe-
rence was only in passing, so far as the
scheme as at present contemplated by
the D.V.C. is concerned.

Then, he referred to the adivasis, the
santals and two types of people—one,
the displaced people because their
lands have been submerged and
another, people who have lost their
employment. These are the two dis-
tinet categories. We are not provid-
ing any land and other things for
those who have been employed. The
case is of re-employment elsewhe e.

But, so far as the adivasis
and the santals are concerned
I think my hon. frieid,

Mr. Sinha, will be interested to know
that I am extremely anxious more than
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anybody else to see that not a single
person who has lost his land or house
must suffer because others get ‘some
benefit out of it. And, surely, anything
that can be done will be done. If
something has not been done accord-
ing to the expectation, it is because
the wheels of administration sometimes
run rather slowly and therefore, you
do not get the result as quickly as
you would expect it. So far as their
rehabilitation is concerned—the com-
pensation and other things—they
would receive the utmost consider-
ation, the sympathetic consideration,.
of the Government of India. -

My hon. friend, Mr. Kishen Chand,
again was at irrigation and he asked,
why was it not properly used and all
that. He is not here. Now, he has
come., A reference was also made by
my hon. friend, Mr. Bhupesh Gupta
and others. I can quite see their
point and I share views like that. But
I can tell them that I am not even
running away from the fact that my
Department, the Government of India,
does not concern itself over that. But
that is really a lame excuse. Every
one of us in this country and parti-
cularly every Member of Parliament,
has got an obligation so far as irri-
gation is concerned. It is not merely
that the officers that are appointed
must look after it. But you and I,
everybody, must look affer that. If
you had read my speech that was
made at the time of the Budget,
you would find that I really accused
myself before I could accuse anybody
else, that we had not been uptodate
in our efforts to train these people to
make use of these irrigation facilities.
What is the use of decrying and com-
ing and saying that they have not
been doing anything? You produce
a thing and if it is not going to be put
to use, it is no use producing it. T
agree with that. If you merely have
reservoirs, even hundred reservoirs,
and if nobody is going to utilise the
water there, money is useless. But,
let us not Dbe very despondent,
because it has not been,

(Interruptions.)
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Sarr KISHEN CHAND: It takes a
long time and land development
should have begun ten years agc.

Surr S. K., PATIL: What I said
was—and I am repeating it—that long
before even the first sod is taken in
the soil of Bihar, it is our social duty
to train the people. Those were the
exact words that I used. That should
have been done; that should be done
even now. I would ask the co-
operation of all the hon. Members, no
matter what party they belong to.

My hon. friend, Mr. Bhupesh Gupta,
wanted me to develop flexibility in
my lhfe. He will not find anybody
more flexible, more bland, so far as
these matters are concerned, than this
poor Minister who is advocating their
cause, So far as irrigation and other
things are concerned, where millions
of our people are vitally interested, 1
regard no party at all. It is not a
matter of party, this party or that
party. Any party may be in power.
But, surely, this country must have
irrigation, must have power, There-
fore, I would be one with him in any
suggestion—if it is constructive and
really goes in order to develop our
jrrigation and power rescurces.
Whatever efforts we shall make in
that direction, it is a service which
is done to the nation and the Isooner
we do it, the better it is for us

I once again repeat that there are
other projects that are now coming
up where big reservoirs are there,
where canals are taken off and water
goes into the canals. If we start
giving training at such a stage, it will
be a wrong process. I can quite
understand it. The process must
start from the very beginning; we
must train people to know as to what
it is that they will get fo themselves,
to their villages and to their country.
And I can assure my hon. friend, Mr.
Kishen Chand, that the Government
will not lag behind in making serious
and earnest efforts in that direction.

Now, there is not much for me to
take up the time. I am very grateful
to the hon. Member, Mr. Biswanath

I
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Das, not only because he patted us on
the back, but also for the suggestions
that he had made. They are worth
considering. They are engaging our
attention and I can assure him that we
shall do our best. It is not that it is
only the big industry that will get
power; we have got to develop the
small industries also. If he wants to
make use of even one single k.w. and
out of it produce some national
wealth, it must be our endeavour to
help him and that should be done.

So far as re-employment is con-
cerned, some hon Members had asked
about those that have lost their
employment, That is a question that
is really engaging our attention.
But, I can assure this House that, in
the very nature of it, these projects
are temporary projects. When we
employ labour, we do not tell them
that they will be permanently employ-
ed, although it is our intention, if it is
possible for us, that we should provide
employment for such of them as are
really technical people, excellent
people, experts, proved to be skilled
workers, and we should make them
permanent and take them in other
projects. So far as others are con-
cerned, nobody should lose his job.
So far as the figures that I have got
uptodate regarding D.V.C. and the
Hirakud re-employment are concern-
ed, I could see that more than 80 per
cent. or 90 per cent. have already been
employed. If others have not been
employed, we are making every effort
to do so. When that has got to be, I
can bracket it with the general un-
employment in the country. It is not
that because, there is unemployment
in a particular project, that has got
to be removed. But we are making
every endeavour to do so,

Now, Sir, having said that, I must
say a word or two about my friend,
Shri Bhupesh Gupta, because he un-
necessarily introduced into this debate
some unpleasantness. Of course, hae
can always wax eloguent, but surely
I must not take the time of the House
in repeating that grand performance
of his. It is my misfortune ever since
I have taken over this portfolio that
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quite a few friends from Bengal have
developed a kind of Rau-phobia, and
they express themselves on this parti-
cular subject in a thousand ways, and
all of a sudden they become so eloq-
uent as if that is the only subject on
earth on which they must wax elog-
uent. Now, I cannot understand all
that, My attention has been drawn
not once but hundred times to ‘Jug-
antar’ and the articles that are written
there. 1 myself went to Bengal. 1
met the people there. I met the peo-
ple of ‘Jugantar’ and told them that I
must be convinced, not necessarily as
a Minister, but even as a man, that
the allegations that they were making
have some kind of foundation. There
must be a prima facie case. It is no
use throwing a particular paper at me
saying that some bill was made and
all that. Now, if I take the time of
the House, I would take two hours
and tell you as to what that particular
bill was and how ridiculous those
charges are. If we were to put to-
gether all the articles that they have
written and the words that they have
wasted, I think, there would be a bill
of Rs. 6,300 and not only Rs. 63. I
really cannot understand why out of
context small matters should be taken
into such prominence as if that is a
thing in which any act involving
moral turpitude has been committed.

Surt BHUPESH GUPTA: Some-
times, Sir, we spend a lot of money

to prosecute a pickpocket, and the
prosecution ‘expenditure might cost
even thousands of rupees,

Surr S. K. PATIL: But the
question is, where to find a pick-
pocket, Now, Sir, I do not want, to
go into all these charges that are

levelled that he went there, he spent
a sum of Rs. 36,000 for petrol only,
he went to Kashmir and he went to
Madras and Trivandrum. Certainly,
these are not the things which one
should bother about, where he goes,
what he does, what car he uses, how
much petrol he uses. But with regard
to all these matters I can assure my
friend—(Interruption) This is the
price of liberty that all of us have got

-
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to pay, and I am prepared to pay it.
But I cannot understand all these mat-
ters that have been raised. I can
assure the House that all these mat-
ters that have come to our light have
been examined and very critically
examined, and yet I cannot find—I
make a confession before this hon.
House—that there is any prima facie
case in regard to these things. On
the contrary, I feel that this House
would expect me that if there is an
able officer and an experienced officer
who has doune some nice piece of
work, I must protect him against any
scandalous attacks that may be affect-
ing his reputation. I can say that if
ary Government cannot protect the
honour and dignity of such an officer,
that Government is not worth any-
thing at all. Therefore to talk of
these small matters like boats or he
went from Kashmir to such and such
place, is not, I think, warranted.
Kashmir had nothing to do with boats,
Now some 35 boats—I speak subject
to  correction—were bought for
Rs. 70,000. In my view that is a deal
which anybody should have done. It
is such a nice deal. They are doing
excellent work, but here these charges
are levelled that these boats are
bought. It is, Sir, a kind of phobia
which at least we cannot appreciate.
Phobia, in science, is also a kind of
disease. We do not realise how we
get it, but we show some symptoms
and we get sick of it, and not sick
of the man against whom all these
allegations have been made. Sir, I
can again repeat that assurance to my
hon. friend, Mr. Bhupesh Gupta, that
if he brings any evidence before me
at any time, even privately, by which
he can prove to me that any act,
which is of a criminal nature, or
may not be exactly criminal, but of a
doubtful nature, has been committed,
then surely he can judge me as to what
I do about it. I make a public appeal
to my friends in Bengal that if they
have any evidence, they can bring it
to our notice instead of writing in the
columns of the papers and saying that
such and such proprietor did such and
such a thing. They are all my friends
and I have got the greatest respect
for ‘Jugantar’, but surely I have not
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any respect for any such phobia, no
matter whether it appears in the
columns of one particular paper or in
any other paper. Therefore, I repeat
that assurance again that if theve is
any covidence against any officer, it
should be brought to our notice].

5 rv.

Sert BHUPESH GUPTA: May I ask
one question? Is the hon. Minister
aware that there is wide-spread dis-
content among the Damodar Valley
Corporation employees against this
particular Chairman? If so, what are
their reasons? ‘

SHrI S. K. PATIL: I know that Llere
is a discontent, but that discontent
does not really mean that the man
must necessarily be bad. May be that
those people for reasons of their own
may not like that particular man. I
also know that. But why worry about
it? Now in another three or four
months’ time—I am not talking about
Mr. Rau or any other officer—the
whole thing is going to be changed,
as you have now seen it. If this Bill
had been passed in the last séssion,
possibly you would have found a diffe~
rent personnel. Bengal and Bihar
make appointments and they take
them away and substitutes come.
And when the substitutes come, then
why not have this liberty or flexibility,
i.e. that we can have those people
either full-time or part-time? Now
the meaning of ‘part-time’ is not un-
fortunately understood. It does not
mean that some fellow is asked to
work for an hour or two. That is not
the meaning of ‘part-time’. It means
permanent Government servants of
those Governments. We do not give
additional salaries to them. Supposing
there were the Development Board
Commissioners, they come. But in
any case we have not taken any deci-
sion on this matter. We are going to
decide these things later on. But we
want only this flexibility so that when
we want part-time or whole-time per-
sonnel, the Act should not come in
our way. And that is the only object
of this Bill. Therefore, Sir, I do not
want to go into those allegations. But
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I can certainly disabuse the minds of
those who are really capable of being
disabused and who have not develop-
ed any phobia that really there is
nothing of the type of suggestions that
my hon. friend, Mr. Bhupesh Gupta,
has made. Therefore, Sir, I do not
want to take any more time of the
House. I am grateful to the House,
and I can assure the hon. Members
that so far as these projects are con-
cerned, particularly the D.V.C., the
Government will do everything in its
power, of course, in consultation with,
and with the concurrence of, the other
Governments that are concerned in it,
to see that it becomes successful as

we had envigaged it when the Act
was passed.

Tae VICE-CHAIRMAN (SHrr M. B.
JosHr): The question is:

“That the Bill to amend the
Damodar Valley Corporation Act,
1948, be taken into consideration.”

The motion was adopted.

THE VICE-CHAIRMAN (Sert M. B.
Josur): Now we shall take up the

clause by clause consideration of the
Bill.

Clause 2 was added to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Sur1 S. K. PATIL: Sir, I move:

“That the Bill be passed.”

Tee VICE-CHAIRMAN (Smrr M. B.
JosHr): Motion moved:

“That the Bill be passed.”
(No hon. Member rose to speak.)

Tae VICE-CHAIRMAN (Serr M. B.
JosHr): The question is:

“That the Bill be passed.”

The motion was adopted.



